
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

O.A. NO. 1809/93

N«u Delhi this 16th 0«y of Fehruery'1994

The Hen*hie Mr. O.P. Sharma, nenhex (3)

The Hon* hie Mr. B.K. Sinfh, neaihex (A)

Shri Nanhan Sinfh Dheml,
Sen of Shri Mohan Sinfh Dhenif
Reeihent ef Qr. No. 610, Seeter II,
R.K. Puram,
New Delhi-110 002.

(By Advocate Shri Krishna Prasad)

VERSUS

1. Union of India threufh
Secretary,
Ministry ef Hene Affairs^
North Bleok, Now Oolhil

• Apfslieant

2. DofartRsntef Teloeommunieations,
Gowt. of India,
Oopartmantal Exanination Section,
Dak Bhawan,
Parlianent Street,
New Delhi-110 001.

(By Adveeate : None)

ORDER

Hen* hie Mr. 3.P. Shame. Meartier (3!

•• Respondents

The applicant is working as a Clerk in the

Department ef Teleeeramunicat ien and qualified the

examination of 3A0-Part I in 1991 and was given

effieiatinf appointment to tho post of 3r. Aeoounte

Offieor sinee Fohruary 1992 in the Office ef the Deputy

General Manager. The respondents No. 2 eendueted tho

examination of 3r. Aeseunts Offieer Part-lf in

Nevenher, 1992 and result was deolared on 5.2.1993.

Tho applieant did not pass tho examiniilien. The applicant

was supplied with the marks-shoat whi^re: in in Paper X

he ehtained only 35 marks. The grievanee ef the applieant

i» that tho evaluation of marks ef Paper X was not done

m• 2 •



as psr ths answsr urittsn fcy ths applisant as ha was

axpsstinf msre than 60 aarka* Ths applisant appllsi

far rsvaluatien ani rispssitad Rs. 25/- iy ths Isttsr

iatsP 17.A,1993. Ths applicant was infarwsd th it tha
♦

marks rs-tstallsd sf Paper XI ani the tstal was found

ssrrsct.

2. Affsisvad hy the sfsrasaid sstian of ths

rsspsndmts, the applisait filed tha present applisatisn

far ths fsllsuini rsliaf:

To set aside the aetion of the Rospondait

^ No. 2 ar»-p»s and examine tho orifinal answer
hook of Paper X ef the applisT) t Sy whieh

he had been declared unsueeessful and denied

premotien and he nay be declared successful

in the said JAG Part il of the PAT DAG* s

oxaminatisn held in Nouembsr 19 92 with all

back wafes and seniority aecerdinf to the merit

from the date ef preneuneement ef result dated

5.2.1993.

3. uie have heard the learned cDunsel at len§th

and alse perused the supplementary affidavit by the

applicant. The application in the present form is

not maintainable. T^a Court has no power to re-examine

tho answer sheets of tho p« tioular question Paper.

The applicant has not allsfed any malieo.

4. The applioation, therefore, does net lies as

it shall be beyond tho jurlisdietion of the Tribunal,

to sit as en Appellate Authority or as a hifher

examinln§ body. The applisant did not pray for tho

reavaluatien ef Paper X by the respondents No. 2.

In view ef this fact the application is dismissed at

tho time of admission stafe itself with liberty to tho
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applisant t« s.tk th« talief, if aa advised far

ra-avaluatian af Paper X dy Rsspandent Na. 2. T

applieatian therafara, is diapased af aaaardinfly


